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. Panchayat and. .allotment
. twere given to them and rent for one

-,-Dalhi. ‘l’ha ‘brief chtdlg of the repre-

setation are as follows; .

Sultanpur Dabas:

| 188 Harijans were allotted agricul-
#ural land on 14-6-19756 by the Gaon
_certificates

year also charged. Posseasion of the
Jand .was not given to the allottees
and ultimately they were told that
the land could not be utilised for cul-
tivation.

Jonti:-

. The landlords in the village have
illegally grabbed plot Nos. 836 to 339
and 341 fo 344 of the village in which
‘the common well, animal sheds ete.
built by the Harijans are located.

Bankner;

. About two years back, Rs. 45/-
<ach had been paid by 700 Harijans
for allotment of house-siteg but they
‘were allotted house-sites at a distance
from the village and the land near
‘the village had been grabbed by the
langdlords,

The position with regard to the
points made in the representation is

“ag follows:—

‘1. Sultanpur Debas.—The Gaon
Panchayat allotted Gaon Sabha land
to 168 Harijans but subsequently it
‘was found.that the land wag being

- used. for aforestation and the then Lt.

Governor passed order to keep the

. Aarea -a§ -green and therefore posses-

sion ‘could not be given to the Hari-
jans. The question of refunding the
lease money to the Harijan js under

&onsxdemtion ot the Gaon Panchayat

! Jcmtl.——-'ﬂm plots - mentioned in

: ﬂlemmmmdum fal] in Khasrg Nos.

" 701, 702, 703, 704 and 732 prior to
_wonsolida

tion opmtiona ‘which are now
going on
Venue mcords not bear any entries
with regard 10.the poasession of these

',mdslhv the Harljans but enly show

uwmmwn -Sabha.
eawed out into

in t’he village wnd the re-

plots to be used for rssidaatial pur-
poses b ythe villagers and 114 land-
less persons are. being . given plots.
The well mentioned has been ear-
marked separately for the use of the
Harijans and there are no sheds on
the lands referred to.

8. Bankner.~—850 residential plots
were distributed by the Gaon Pancha-
vat among the landless and the Hari-
jans in 1976. That Herijans have not
taken possession of the lJand contend-
ing that js too far away from their
Basti, Gaon Sabha lsnd available
adjacent to the Abadi ig too gmall o
accommodate even a small number of
persons.

12.00 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER PREVENTION OF

CruELTY TO ANIMAL Acr, 1960, PRo-

puck Ciss AcT, 1966 AND ESBEN'!IAL
ComaeonrTizs Acrt, 1956.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table:— .

(1) A copy of the Prevention of
Cruelty to Animals (Registra-
tion  of Cattle Premises)

- Rules, 1978 (Hindi and Eng-
lish versions) published in
Notification No. S.0. 161 in
Gazette of India dated the
13th January, '1979 under
sub~section (4) of section 38
of the Prevention of Cruelty
to Animals Act, '1860. [Placed

::;lmb‘rwv Seg No. LT-4216/

(2) A oopy of Notification No.
G.SR. 212(E) (Hindi and
. Briglish vemiom)
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© extrected from oil-seed crush-
ed in any mill in India issued
umder section 3 -of the Pro-
duce ‘Cess Aet, 1068, [Placed
in Library. See No. LTAM‘U
79].

(3) A copy of Notification No.
G.8.R. 211(E) (Hindi and
English versions) published
in Gazette of India dated the
8th March, 1879 containing
directions to manufacturers
regarding distribution of ferti-
lisers in the States/Union ter-
ritories/Commodity Gardens
during Kharif, 1979, under
sub-section (6) of section 3
of the Essential Commodities
Act, 1955. [Placed in Lib-
rary. See No. LT-4218/79].

NOTIFICATION UNDER ANTIQUITIES AND
ARr TREASURERs AcT, 1072, ANNUAL
REPORT OF THE REGIONAL ENGINEERING
CoLLEGE, WARANGAL, FOR 1077-78, Re-
VIEWg ON ANp ANNUAL REPORTS ON
UwntversiTy GrRANTg COMMISSION FOR
1977-78 AND INDIAN COUNCIL OF SOCIAL
ScieNce ResearcH, New DELHI FOR
1977-78 AND A STATEMENT FOR DELAY
IN LAYING THE REPORT OF UNIVERSITY
GranTs COMMISSION.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): 1 beg to lay on the Table:—

(1) A copy of the Antiquities and
Art Treasures (Amendment)
Ruleg, 1978, (Hindi and Eng-
lish wversionsy published in
Notification No. G.S.R. 564(E)
in Gazette of India dated the
‘80th November, 1078 together
with the corrigenda = thereto
(Hindj versions) published
in Notification No. G.S.R. 207
dated the 10th February,

1878, under sub-sectlon (3)
of section 81 of the Antiqui-
ties' and Ar.t ’ﬁ_-wnsures Act,

1872, ‘[Placed in bﬂuwlet .
No LT-4219/178] TR

(2) Ampyn!themuﬁnepmt

‘(Hindi =+ * xyersions)
of the -Regional Engineering
College, Wa for the

‘year 1977-78 along with the
Audited Aeccounts. [Placeq in
_f:]brw. See No. ‘LT-4220/

(3) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the University
Grants Commission for the
year 18977-78 under section 1&
of the University Grants Com-
mission Act, 1956.

(ii) A copy of .the Review (Hindi
and English versionsy by the
Government on the working
of the TUniversity Grants
Commission for the year 1977-
78. [Placed in Library. See
No, LT-4221/78].

(4) (i) A copy of the Annuak
Report (Hindi and English
versions) of the Indian Coun.
cil of Socia] Science Research,
New Delhi. for the year 1977-
78,

(ii) A copy of the Review (Hindi
and English versions). on the
working of the Indism Coun-
cil of Saclal Science Research,

- New Dethi, for the year 07T
‘38

(i) A ststement (Hindi and
English versions) showing
reasons  for delay in loying
the mwrt at {1) m

{Plusd, in lemy 'snc Nn. 1'..'1‘-—
mz/m. o _

.. : . s

- *m¥inglish "wersion -of thie . Report
‘December; 1978,



